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2004
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Hon'ble Sh Sarweshwar Jha, Membe;

1. Subnas, S/o S, Bhim Singn
AUNG.B9B, Af21, Kailash Colony, Rehitak {Hy.)

2. Surender Kumar, $/o S, Ratan Singn
H.No.283, C Biock, Gali 13, Prem Naga:
Najafgarh, Daihi

3. Rajuir Singn, S/o Late Sih. Ran Singh
5-3/114, Swarn Park Extn., Mundka, Dethi
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ni. Of Ordnance Branch
New Dein

Commandant, Crdnance Depot,
Shakurbasti,

Jeihi - 56.

Mrs. Promiia Safava)

We have neard both the iearned counsei ror the parties

2. Ciaim of the applicants who are Leather
of scaie of Rs.S000-8000/- as Chargeman-ii
upgradation w.e.f. 9-8-95 or on completion of 1

LV which ever is iater.
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. LG, Counseg: 1ol INE apiHitanids wnae arawing cur attentusn

vl

contends thal the pay scaie of {5 50008

should be operated for the purpose of upgracation under ACP
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5. Bench of tnis Tribunai at Coandigai i nas dead

refusing the ciaim of the appiicant i para 5 «

is stipuiated that as
chailenged by the Govl in the digh Court, oenefit of (ne same cannot
be extended to the appicants. Ld. counsel ol the appucants aas
produced the order dated 19-1-2004 where the respondents nao
implemented the decision of the Chandigarh tench.

&. Though it is subject to the cutcome of the (WP, we bHing that
the issue raised is in ail four covered py the decsion of the Uhanaigamn
Bench and the appiicants are simiiary circumstanced.

7. In this view of the matter, keepénq Y oviIeW the dension o

iR

the Constitution Bench of ihe Apex court i K.C.Sharma v. UUi &

. R Eeler f -y 3 el Lol G ey g e A N vfess. fey B
Ors. (1998 (1 SU SC 4%, Uwns venelil cannoel pe deprwved Lo e

P

appiicants. Accordingiy, for the reasons recorded above, GA 8 aiowed.

Impugned order is set asice. Respondents are directed to accord pay

-BG00/- to the appicants subiect to thew engibiity

H

Sy

scale of Rs 500¢
w.e.f. 9.8.9% with aii conseguentiai benefits. This shouid ne done
subject to the CWP pending against the decision of the Chandigarn
Bench and be impiemented within a pericd of three months from the

date of receipt of a copy of this order.
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